IN THE CENTEAL ADMINISTRATIVE TRIBUNAL
MUMBAT BENCH

S TN kg BN ETH A S By e

Original Appllcatlon No: 620/04

Wi W D Y W W i b e M TR PR Ay rarkmy 2 S wer e AR

Date of Decision: 1,7.,1999

A ey s TE e b e I Nl e e
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Union of India and othersd
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Shri S.S.Karkera for -
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. : Respondent (s )
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Hon'ble Shri, Justice S, Venkatarsmen, Vice Chairman,

Hon'ble Shri, S+K. Ghosal, Member(A)

(L) To-be referred to the Repofﬁer oT not?

(2) Whether it needs to be circulated to

other Benches of the Tribunal? /
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH'GULESTAN * BUILDING NO:6
PRESCOT_ROAD,MUMBAI 31

Original Application Ne. 620/04

Thursday the 1lst day of July 1999,

CORAM: Hon'ble Shri Justice S,Venkataraman, Vice Chairman
‘Hon'ble Shri S.K. Ghosal, Member (A)

Anantrao Waman Gaikwad

Residing at

97-B, Naateshwar Housing Society

Behind Cotton Market, P.C. Dhule, \ 7
Dist Dhule, " ess Applicant?

By Advocate Shri S.P.Kulkarni/
V/sé

l, Union cf Indie through
Postmaster Ceneral
Aurangabad Region,

At P.C. Aurangabad
District - Aurangabad,

2, Sepior Superintendent of
Post Offices,
Dhule Postal Division
P.C, Dhule,

3, Chief Postmaster General
Raharashtra Circle,
0ld Bldg.,
Near V,T, Fort,
Bombay.

4, Shri M.P. Saudagat

Postmaster Latur (OSD) «.+ Respondents,

By Advocate Shri S,S.,Karkera for Shri P.M.Pradhan,

CRDER (CRAL)

{ Per Shri Justice S,Venkataraman, Vice Chairman {

The applicant who joired the service as
Postal Clerk was #elected to-lower Selection Grgde
in the year 1977-78, He was appointed on 8.4,198l1 .

Symele on
when L.5.G. Cadre |list was publised, n 1993 his
e, Tl ve gove a 7
name had been ommitted, »x he gave a representation

¥ L
ard his name was included by memorandum dated 24,4,1991.
»
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The respondents was informed that his claim for

HSG II would be considered, The applicant's grievance
is that his juniorg was promoted to HSG II in
February 1989. wzpe respondents informed him
that his name was conside;ed by the D.P.C/.’wthey

did not select him, He questioned the selection by
giving representation and there was no response on
the part of the respondents, He %uﬂ? that he
suffered_the penalty of stoppage of increment by
three months on 1.2,1986, In this application he h4

sought for aMﬁaee—peﬁse the DPC proceedings %Ilf?)

o diivibina b hstn b‘-LV\‘w D L and P Y i LAl
o W cons(tquential benefits.

v
2. The learned counsel for the applicent
submitted that no review D.P.C, has been héld as
required, But the respondents have produced the
records to show that the D.P.C. Has_congidered
the case of the applicant foxr the vacancy in 1989,
We have perused those Tecords and we find that the
applicant's case has been considered for the vacancy
of 1989 for the post of HSG II and the Committee
did not find him suitsble for promotion to HSG II,
We do not find any infirmity in the DPFC proceedingsy

In the circumstances the application is rejected/
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Vice Chairman

No costsq
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(S.K. Ghosal



